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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

f 	•/; 

Advocate for the Applicant prays 

for withdrawal of this 0 .A • with liberty to 

file a fresh 0.A. with better orticulars. 

To this effect he has also filed a Memo. 

Heard Thri R .0 .Rath, learned *k.3tanding 

Counsel for the Railways (on whii a copy of 

this O.A. has been served). In view of 

submissions made and memo filed, this 0.. 

is permitted to be withdrawn, with itherty 

to tiie Applicant, if so advised, to file 
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